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To,
The Registrar,
National Green Tribunal
Principal Bench, New Delhi.

Subject: Factual report in compliance of order 26-02-2021 in OA No. 401/2018 Praveen & Aur

Versus Ministry of Environment, Forest & Climate change.
Respected Sir,
In the above noted case, Hon’ble Tribunal has given direction as below:-

“Accordingly, we direct a joint committee of MOEF&CC, CPCB, State PCB and District
Magistrate, Bagpat to look into the matter give its report within one month by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form of
Image PDF. Thus State PCB will be nodal agency for coordination and compliance.”

In the compliance of above directions and inspection of the Mining Project mentioned in
the order of Hon’ble Tribunal, was carried out by a joint inspection them comprising of the
officials from the offices of District Magistrate, Bagpat, MOEF&CC, CPCB and UP Pollution Control
Board, Meerut inspected the Mining project mentioned in the order on dated 26-02-2021 and
inspection report has been submitted to Hon’ble NGT on dtd. 14-06-2021 earlier (copy enclosed
as Annexure-A). In addition to the above it is also informed that the consent for Air & water has

been issued by U.P. Pollution control Board to the aforesaid mining project vide letter No.
128124/UPPCB/Meerut(UPPCBRO)/CTO/air/BAGPAT/2021 date 05-07-2021 and 128127/
UPPCB/Meerut(UPPCBRO)/CTO/water/BAGPAT/2021 date 05-07-2021 (copy enclosed) it was
under consideration in the earlier inspection and report has been submitted to Hon'ble NGT on
dated-12/08/2021(copy enclosed as Annexure-B). It is also to be informed in continuation that
the Mining Department ,Baghpat has been imposed a penalty of Rs. 1475000/- vide letter no 233
dated-02/08/2021 on the said project proponent due to mining outside the sanctioned lease
area(copy enclosed as Annexure-C). '

Accordingly a factual report is being submitted along with the present letter for kind

perusal and further action in this regard.
Your faithfully,

- 19(8]2ez )
Regional Officer
Meerut
C.C.:-
1. Member Secretary, UP Pollution Control Board, Lucknow.
2. District magistrate, Bagpat. %

Regional Officer
Meerut
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© To,
- The Registrar,
National Green Tribunal
Principal Bench, New Delhi.
Subject:

VFactual réport in com liance of order 26-02-2021 in OA No. 401 2018 Praveen & Aur

ersus Ministry of Environment, Forest & Climate change.
Respected Sir,

In the above noted case, Hon’ble Tribunal has given direction as below:-

“Accordingly, we direct a joint committee of MOEF&CC, CPCB, State PCB and District
Magistrate, Bagpat to look into the matter give its report within one month by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form of
Image PDF. Thus State PCB will be nodal agency for coordination and compliance.”

In the compliance of above directions and inspection of the Mining Project mentioned in

" the order of Hon’ble Tribunal, was carried out by a joint inspection them comprising of the
officials from the offices of District Magistrate, Bagpat, MOEF&CC, CPCB and UP Pollution Control
Board, Meerut inspected the Mining project mentioned in the order on dated 26-02-2021 and
inspection report has been submitted to Hon’ble NGT on dtd. 14-06-2021 earlier(copy enclosed).
In addition to the above it is also informed that the consent for Air & water has been issued by
U.P. Pollution control Board to the aforesaid mining project vide letter No:
128124/UPPCB/Meerut(UPPCBRO)/CTO/a|r/BAGPAT/2021 date 05-07-2021 and 128127/
UPPCB/Meerut(UPPCBRO)/CTO/water/BAGPAT/2021 date 05-07-2021 (copy enclosed) it was

ection.
under Cg:z(')‘iz::;'l‘;na'r;::i::’:';i’;';sf’s being submitted along with the present letter for kind

perusal and further action in this regard.

Your faj ully,
. \o%] 202\
Regional Off‘cer
.Meerut
e Member Secretary, UP Pollution Control Board, Lucknow.
1. e
2 District magistrate, Bagpat.

Regional Officer
Meerut




. UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Kha

Phone:0522-2720828,2720831, Fax:0522-272076

nd, Gomti Nagar, Lucknow-226010 .

4, Email: info@uppcb.com, Website: www.uppcb.com

o CONSENT ORDER
Ref No. - " Dated : 05/07/2021
128127/ UPPCB/Meerut UPPCBR \ ater/ '
BAGPAT/2021 ( O)CTOwater
To,

Shri AJIT SINGH MALHOTRA
M/s HSM HOLDINGS
Village- Sankroud, Tehsil- Khekra, District-

Baghpat,U.P,,BAGHPAT,250101 s BAGHPAT,250101
BAGPAT '

Sub : Consent under Scction 25/26 of The Water (Prevention and control of Pollution) Act, 1974

(as amended) for discharge of effluent to M/s. HSM HOLDINGS

Reference Application No :12291502 | Dated :05/07/2021

i 1 of effluent into water body or drain or land under The Water (Prevention and cpmrol of

. };gglgiisgr?)sig,wm as amended (here )i,n after rcfcr}'cd as t}m act ) M/s. HSM HOLDINGS is hereby

authorized by the board for discharge of their industrial effluent generated through ETP for

irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2 This consent is valid for the period from 26/05/2021 to 31/12/2022 .

. .. - . . - ard
: s and provisions mentioned in this consent order UP Pollution Control Bo
2 . Spltzsoif;;hg;}?tng::io;owers.pto reconsider/amend any or all conditions under section 27(2) of the
{)(\:/Saig (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issucd with the permission of compctent authority .

For and on behalf of U.P. Pollution Control Board

. . Digltally signed by Nishi Kumar Chauhan
Nishi Kumar Chauhan Date: 2021.07.05 12:12:12 +0530°

Chicf Environmental Officer,
i Circle-3

Enclosed : As above
(condition of consent): |

:onal Officer, U.P. Pollution Control Board, Mcerut.
gion ,

LT Digitally signed by Nishi Kumar Chauhan
Nishi Kumar Chauhan Date: 2021.07.05 12:12:26 +05'30°

Copyto: Re

Chicf Environmental Officer,
. Circle-3
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Consent Order No. 12291502/ Water

)

4(a)

This consent is valid only for the
Meter/Annum.

U.P. POLLUTION CONTROL BOARD, LUCKNOwW

%e.xure to Consent issued to M/s.HSM HOLDINGS vide

CONDITIONS OF CONSENT

The quantity of maximum daily cffluent discharge should not be more than the following :

Dated : 05/07/2021

approved production capacity of Mining of Sand -310720 Cubjc

Effluent Discharge Details
S.No Kind of Effulant Maximum daily  [Treatment facility and
discharge, KL /day discharge point
1 ~ Domestic 1 KLD Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other cffluent should enter in the said arrangements for collection of
cfflucnt. It should also be ensurcd that domestic cfflucnt should not be discharged in storm water

drain .
The domestic effluent-should be treated in treatment plant so that the should be in conformity with

the following norms dated trcated efflucnt .

Domestic Effulant
- S.No Parameter Standard |
. 1 Quantity of Discharge . 1 KLD j
4(b). The industrial cffluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .
__Industrial Effulant (
S.No l Paramcter [ Standard }

Effluent gencerated in all the processes, bleed watcr, cooling efMuent and the efflucat gencrated from
washing of floor and cquipments ctc should be treated before its disposal with treated industrial
cffluent so that it should be according to the norms prescribed under The Environment (Protection)

Act,1986 or otherwisc mandatory .
The other pollutant for which norms have not been preseribed, the same should not be more than the

norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic elMuent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1980, _ o o A R ke
The treated domestic and industria) effluent be mixed (as per the provisions of Condition No. 2) an
disposcd of on one disposal point. This common elTluent ¢ nslmsul point should have arangement for
flow meter/V Noteh for measuring effluent and its log book be mantined .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

n



-310720 Cubic M
irect ' ; eter /Annum,
%,i éiéf.gctu:psl %veg by Hon'ble Supreme Court, Hing]h Court, Natj
e ontrol Board and Uttar Pradesp Pollution Contro] B & fonal Green
ment from time to time, oard for protectigy

er size water sprinkler and dust a - i i
dl‘lrmg th(; process peried. rrester shall be installed and itg
det Operation it will ensured that any type of emission will not be the cause of
& environmental deterioration. The Canopy and proper exhaust stack shall
S g lio r]es1dfls and human settlement of nearby arca.

shall comply the all condition of Environment

30.01.2018.

al Clearance issucd by SEIAA dated-
6. The Board reserves the ri

_ crve ght to revoke this consent to cst
industry at any time in casc if the industry is violating
establish.

7. In case of violation of above mentioned conditions or any public complaint the conscnt shall be
withdrawn in accordance with law.

8. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

9. Industry shall submit monitori

ng reports of all stacks and ambient air quality from a certified
/approved laboratory under E.P. Act 1986 within a month of starting the commercial production in
the plant. - ‘

”I:ribunals, Central Polly
" and safeguard of envirg

4. Incase of D.G. S
public nuisance an
maintained accord
5. Industry

ablish which is bcing granted to the said
any of the conditions of the consent to

10. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as-amended and all other ’
applicable rules notified under E.P. Act 1986.

11. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of'cx;st)mg emission sources in
dance with section- 21/22 of air Act 1981 (as amended respectively). ’
?écc;;dilnsw shall not use more than 1 KLD water per day for domestic purpose. Water shall not be
ed i facturing process in the industry. ' . . o
Illge(ixiguas%%?:llll bound bgypthc directions/orders passed by Hon'ble National Green Tribunal in E.A.
| N(; 24/2020 in O.A. No. 401/2018 (1A No-384/2020) from time to time. o
14 'This consent will automatically stand canceled on receipt of any complaint in future and on
nfirmation of investigation in the course of the complaint and non compliance of the .
::i(i)rr::ctions/orders passed by Hon'ble National Green Tribunal in E.A. No. 24/2020 in O.A. No.
. from time to time. .
zl}(S) I{f'zl?t:l ?nsxlaﬁmlgq 3#33(42%12%1?3 brc done by the project proponent in such a way that the contour of the
rix;er is not changed.

16. Mining should not be done by the project proponent after sunset or at night.

Issued with the permission of competent authority .

For and on behalf of U, Pollution Control Board .
Digitally signed by Nishi Kumar Chouhan
Nishi Kumar Chauhan Dot 30216703 12040530

Chief Environmental Officer,
Circle-3



» Gomti Nagar, Luck
Phone: B ) now-226010
1one:0522 2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: wwv.uppcb.com
CONSENT ORDER
Ref No. - : : S ‘
i 0

128124/UPPCB/Meerut(UPPCBRO)/CTO/air/BAGPAT/ZO,‘z1 Dated : 05/07/2021
To,

Shri AJIT SINGH MALHOTRA
M/s HSM HOLDINGS A
Village- Sankroud, Tehsil- Khekra, District-

Baghpat,U.P., BAGHPAT,250101 ,BAGHPAT,250101
BAGPAT

Sub:  Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. HSM HOLDINGS _ :

Reference Application No. 12291044 Dated : 05/07/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
+ HSM HOLDINGS. under Air Act 1981. It is being authorised for said emissions, as per the

standards, in environment, by the Board as per enclosed conditions .
2. This consent is valid for the period from 26/05/2021 to 31/12/2022 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
' reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended. .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

. H . Digitally signed by Nishi Kumar Chauhan
Nishi Kumar Chauhan 32516705 121 10 o8

Chief Environmental Officer,
Circle-3

Enclosed : As ébovc
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Mccrut.

H H Dlgixall'y signed by Nishi Kumar Chauhan
N IShl KU mar Cha u ha n Date; 2021.07.05 12:11:26 +05'30'

" Chief Environmental Officer,
Circle-3



U. i
P. Pollution Control Board

CONDITIONS OF CONSENT
This consent is v

Dated : 05/0712024
Meter/Annum_

n

2. This consent is valj -310720 Cubi¢
valid only f;
approval before makj Y 10r products and quantit i
ifio'an ) S ang Yy mentioned above. | in pri
consent would be dcclgcd 30?210d‘ﬁcauon In product/ process /fucl/ plantng::lsctl?i'niha” o hialn Drios
3(a) The maximum ra .

ry failing which

te of emissi
mission of flue gas should not be more than the emission norms for the
3(b)  Air Pollution Source Details. | |

stacks.

L e " Air Pollution Source Details
E . 1 H . '
| rSm(:]rlétemn Type of Fuel | - Stack No. Parameters Height
1 ;
L DG Set Diesel 1 Sulphur | As per Norms
. — Dioxide :
(c) The emissions by various stacks into the environment should be as per the norms of the Board .
‘ Emission Quality Details Detail
; \ S.No Stack No * Parameter - Standard
\ 1 ‘ 1 Sulphur Dioxide’ As per EPA Rules
| , : , 1986
4,

otherwise mandatory .

S; The equipment for air p

ollution control systcm and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

Quantity of other pollutants should also be as bcr the norms prescribed by the Board/MOEF & CC/or

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board . . )
7. . The operation of air po

llution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CCJor otherwise mandatory . _ :

8. Unit should do provisions for fugitive emissions ¢
& CCJor otherwise mandatory .

9. - The unit should submit the stack emissions monitoring report within one month from issuance of

consent order along with the point wisc compliance report of the consent order . Further quarterly
monitering report should be submitted .

himney/stack as per the norms of the Board/MOEF

" The Unit will file the rencewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:



6. In case of violation of above

. - mentioned conditions or an
withdrawn in accordance with |

y public complaint the consent shall be
aw. . .
7. Industry shall submit first co

issue of this permission.

mpliance report with respect to conditions imposed within 30 days of
8. Industry shall submit monitorin

approved laboratory under E.P. A
the plant.
9. Industry shall com
. 1981 as amended, W
applicable rules noti

g reports of all stacks and ambient air qualitj' from a certified /
ct 1986 within a month of starting the commercial production in

ply with various provisions of Air (Prevention and Control of Pollution) Act
ater (Prevention and Control of Pollution) Act 1974 as amended and all other
fied under E.P. Act 1986.

10. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

11. 04 no. Ambient Air Monitoring Stations in all directions should be set up by the project and the -
monitoring report should be sent to the board every month.

12. Mining should not be done by the project after sunset or at night.

irecti n' i ibunal in E.A.
try shall bound by the directions/orders passed by Hon'ble National Green Tribuna

%\Y3c; 122/%50%51111 O.A. No. 401/2018 (IA No-384/2020) from time to time. .

14 .This consent will automatically stand canceled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the

directions/orders passed by Hon'ble National Green Tribunal in E.A. No. 24/2020 in O.A. No.
401/2018 (1A No-384/2020) from time to time.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

telv: Digitally signed by Nishi Kumar Chauhan
N ISh I KU mar Cha u ha n Date: 2021.07.05 12:11:43 +05'30"

Chicf Environmental Officer,
' " Circle-3
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